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BEFORE THE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 391/2024 

IN THE MATTER OF  

News item titled "Blast at firecracker factory in UP’s Kaushambi kills seven" 

appearing in The Hindu dated 26.02.2024 

 

REPLY ON BEHALF OF RESPONDENT NO. 4 IN COMPLIANCE OF 

ORDER DATED 06.03.2025 

Most Respectfully Showeth  

 

1. That this original application is registered suo moto on the basis of the news 

item titled "Blast at firecracker factory in UP’s Kaushambi kills seven" 

appearing in Hindu dated 26.02.2024. And the News item pertains to an 

explosion at a firecracker factory in Kaushambi, Uttar Pradesh claiming 

lives of seven persons and leading to injury of several others. Blast took 

place at Maheva Village, Kaushambi District in a firecracker factory. 

 

2. That in the said matter, Sherafat Ali (hereinafter referred to as Respondent 

No. 4) was impleaded by the Hon’ble Tribunal vide order dated 

02.08.2024. It is respectfully submitted that Respondent No. 4, aged about 

72 years, is merely the owner of the land in question and did not at any 

point operate, manage, or supervise any firecracker manufacturing or 

storage unit on the said premises. The firecracker unit in question was 

being operated independently by his sons. It is further submitted that 

Respondent No. 4 had leased out the said property to his sons, who were 

in exclusive control and possession of the premises for the purpose of 
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running the unit. Accordingly, Respondent No. 4 cannot be held liable for 

any acts or omissions related to the operation of the unit, as he had no role 

in its day-to-day functioning or business activities. 

The order dated 02.08.2024 passed by the Hon’ble Tribunal annexed herein 

as Annexure-A.  

 

3. That the explosion centered around New Rangoli Fireworks unit , which 

was operated by Respondent No. 4’s sons, specifically, Shahid Ali 

(deceased at age 35) and his brother Kausar Ali who were the license 

holders, who tragically died in the accident. The Respondent no. 4  had no 

direct or indirect involvement in the factory’s daily activities or licensing 

and currently in deep grief of losing two sons. 

 

True Copy of Death Certificate of Shahid Ali and Kausar Ali is annexed 

herein as Annexure-B(Colly).  

True Copy Licence is annexed herein as Annexure-C   

 

4. That it is pertinent to mention that post-incident, investigations were 

launched by the local police. FIRs were registered against the factory 

operator(s) under IPC Sections 286, 336, 338, 304, and relevant 

provisions of the Explosives Act. The FIR and inquiry documents do not 

list Mr. Sharafat Ali as a respondent or accused. Hence, as the Respondent 

No. 4 neither held the license for firecracker manufacturing (his sons did) 

nor had authority over safety protocols, manpower, or chemical storage. 

Therefore, attributing operational liability to him would be legally 

untenable and contrary to the settled principles of law governing ownership 

and vicarious liability. 
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5. That the Environment (Protection) Act, 1986 and associated pollution 

control frameworks impose liability for environmental non-compliance on 

those who operate, manage, or control activities involving hazardous 

substances—not merely on landowners. 

 

 

6. That the Respondent No. 4 is deeply grieved by the tragic loss of his sons 

and other victims. He extends full cooperation and stands ready to comply 

with any lawful directives of this Tribunal. 

 

7. It is further undertaken that Respondent No. 4 shall remain duty bound by 

any directions or orders by the Hon’ble Tribunal as and when directed. 

 

 

Sherafat Ali  

Respondent No. 4  
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BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 391/2024 NOTARIAL NOTARIALii \ - .\VIN THE MATTER OF:

News item titled "Blast at firecracker factory in UP’s Kaushambi ^ISP
kills seven" appearing in The Hindu dated 26.02.2024

AFFIDAVIT

I, Sherafat Ali S/o Mohd. Safi, aged years, R/o - Khalilabad,

Asadullapur, Roohi,Kaushambi, Uttar Pradesh- 212201 do hereby solemnly

affirm and declare as under:-
. That I am the Respondent No.4 in the above noted original application

therefore I am fully conversant with the facts of the case and
competent to swear this affidavit.

2. That the accompanying reply has been drafted by my counsel and the
same has been read over and explained to me in my vernacular
language. I say and declare that the same are true and correct.

3. That the content of accompanying reply be read as part and parcel of
this affidavit as the same are not repeated herewith for the sake of
brevity. 9

DEPONENT
VERIFICATION
Verified at on this day of that the contents
of my above affidavit are true and correct to my knowledge and
noting material has been concealed there from. z?nẑ j c^j

ts/ ffojx DEPONENT-if v?iv. :

• R
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Item No. 16         Court No. 1 
  

BEFORE THE NATIONAL GREEN TRIBUNAL  
PRINCIPAL BENCH, NEW DELHI 

  
 

 

   Original Application No. 391/2024 
  

 

News item titled "Blast at firecracker factory in UP’s Kaushambi kills 
seven" appearing in The Hindu dated 26.02.2024  

 

 
Date of hearing: 02.08.2024 

 

 

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON 
   HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER 
   HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER  
    

  
 Respondent: Mr. Amit Shukla, Adv. for UPPCB 

   Mr. Rajkumar,  Adv. for CPCB  

 

 
    
    

 
 

ORDER 
 

 
 

1. In this Original Application, the Tribunal is considering the issue of 

explosion in a firecracker factory in Kaushambi, Uttar Pradesh claiming 

the lives of seven persons and injury to several others. The Tribunal in 

the proceedings dated 24.04.2024 had impleaded the parties and issued 

notice to them. It was also observed that the news item, on the basis of 

which this OA was registered, did not disclose if any compensation was 

paid to the family members of the deceased persons or to the injured.  

 

2. The report dated 25.07.2024 has been filed by the UPPCB giving 

the description of the blast which took place in the firecracker factory and 

also the names of the persons who have died and who have received the 

injury. As per the report, 12 persons had died and at least five had 

received the injury. The report discloses the details of the firecracker unit 

where the blast had taken place. Hence, the said unit is impleaded as 

respondent no. 4 as follows:- 
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4.  M/s New Rangoli Fireworks, through its proprietor,  

Mahewa, Bharwari, Police Station- Kokhraj, Tehsil Chail, 

Janpad Kaushambi, District Kaushambi. 

 

3. Let notice be issued to the above respondent no. 4.  

 
4. We also find that respondent no. 3, District Magistrate, Kaushambi 

has not filed any report disclosing the status of payment of compensation 

to the family members of the deceased victims and the injured. The report 

of the UPPCB also does not disclose any such details. Hence, let fresh 

notice be issued to the District Magistrate, Kaushambi for filing the 

report at least one week before the next date of hearing by e-mail at 

judicial-ngt@gov.in preferably in the form of searchable PDF/ OCR 

Support PDF and not in the form of Image PDF.  

 

5. List on 13.11.2024.  

 

Prakash Shrivastava, CP 

 

 

Arun Kumar Tyagi, JM 
 
 

 

 

 

Dr. A. Senthil Vel, EM 
 
 

 

August 02, 2024 
Original Application No. 391/2024 

SN 
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HU:>T

I Licence U hc«eb> |*ranlc 1 to:
N*n»e. SHAHID ALI

> NA. KIMLILADAD IHARWARI Cifyi KAUSHAMBI Dtifrtcii tUnihwib. ft*mtm Umm
rr*de«h Pin Code. 212201 Police Station: K^khraaj Railway Stallon/Sl
Pbotiai 9935653036 E- mail; oowrongoliaJJdAJgmatl tom Fax.
2 Statui of llrcnicc: Individual
3 Licence la valid for the following purpose:Manufacture of

License to manufacture fireworks or gunpowder of both not exceeding 15 kilograms at any one time
4. Licence is valid for the follow lug binds and quantity of explosives: (Nana,daacrlpdoa, CUaa, Dlvkalon.sub-
division, quantity at

er Chat: BHARWARI

time ) t
Quantity annual

capacity (only for
tteencc under

Class .

D* vlsion,Sutr-
Divts'on

Name of explosive A
Description

Quantity at any oneS.N. lime
antclc ltg)j

SHAHID ALI FAIR WORK 50 KGL I 3 KO
5 The licensed premises shall conform to Ihc following drawings):

Drawing Number NA doted: 02/02/2022
6 The licensed premises arc situated at following address:

221. AM HA MARUFPUR ROAD Survey Nc:NA City: KAUSHAMBI District: Kaushambi Stilt:Uttar Pradesh
Pincodc:212201 Police Station: kokhraaj Railway Statiou/Steamcr
Chat: BHARWAR1 Phona: 9935655056 E-mail: nawranSolialld@gmail com Pan
7. Tha licensed premise.consist of following fadlltin:

S. The licence is granted subject to tne provision of Explosives Act 1&84 as amended from time to time and the

Explosives KuJcs. 200* framed tlisre under and the conditions, additional conditions and annesurt.
( 1JDrawings (showing site, constructional and other details) us staled in serial no.S above.
(2)CondHions and Additional Conditions of this licence signed by the licensing authority.
(3)Dtxiancc Form
MJAnnexurt

9 This licence shall remain valid HU 3UI day of March 2027.
This licence is liable to be impended or revoked for any violation of the Act or rules framed there under or the

conditions of this licence as set forth under SET-1 lo SET-VI.wherever applicable, referred to in Part 4 of Schedule V

or if the licensed premises are not found conforming to ihc description shown in the plans and annexure attached

hereto.
A

SUJEETDW'.uy Sl*n,j b*SUJKET KUMAR iwnifta
lufm JltSTfC / XrfUFCT

tUBMlKUMAR O-Pmonal,
S-Bihar
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